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No.F.17/TERC/ Dated, Agartala, 13® May, 2005,

In exercise of the powers conferrad under section-91 (4) of Electricity Act, 2003 (36 of 2003) and all

powers enabling on that behalf, Tripura Electricity Regulatory Commission hereby makes the
followlng Regulations:

1. Short title, commencemont and interpretation.

These Regulations may be called the Tripura Electricity Regulatary Commissio
and Conditions. of Consultants) Regulations, 2005.

i) These shall coma Into force on the date of the publication in the official Gazette.
)] The Tripura Ganeral Clauses Act, 1899(Trlpura Act-l of 1899) shall apply to the
interpretation of these regulations unless otherwise indicated in these Regulation,

2. Definitions :
In thege Regulations unless the context other-wise roquires;

1) 8) the Act means the Electricity Act,2003(36 of 2003).
b) the Regulation means the Regulation made under the Act;
©) Rules means the Rules made under the Act;

d) Commission means, Tripura Electricity Regulatory Commission in short called TERC
constituted under Section-82 of the Act;

e) Consultant means any individual, firm, company, assoclation of persons, Institution, body
or the like engaged by the Commission to assist in discharge of its functions.

2) Worgs and expresslon occurring in these Regulations and not defined herein above shall bear
the same Meaning as In the Act, Rules and Regulations.

3. Me od of selection and Conditions of appolntment of Consultants:

8) The Commisslon may call for application or offer or nomination from such individuals,
firms companies, association of persons, bodies, institutions etc. in such manner -":s the
Commission may consider appropriate. The decision of the Commission will be final in this
regarg,

\




Tripura Gazette, Extraordinary Issue, September19, 2006 A.D

b) The commission while calling application/offer/nomination shg) keep |
- A i ) in
integrity, experience, capabilities, professional qualifications, know1edge in the o Viey, the
i 8y
of such persons/bodies. ant flelg.

c) No person shall be considered for selection if he is a Member of any (o
body/local authority or holds any post in a political party or its afﬁliated/aﬁachei%li"%
organizations, etc. ke
d) No person shall be considered for selection if he or any one of hig relatiy

e
directly or indirectly any office including an employment, consultancy, ® holgg

advisg o
. T
arrangement or has business/ financial interest in any of the UtilitieslBoards/COm Othey

: ; T Panj
its Group/associated concems for which the Commission has o fix Tariff or yy; % or

within the jurisdiction of the Commission for any other function. = ©Omes

e) The period of engagement of a consultant will be such as may pe decideq by the

Commission, but normally it will not exceed one year at a time unless apPpointment for o

longer period is considered necessary.

) The consaolidated remuneration for any consultant shall be such as may be decideqy

by the Commission from time to time.but shall not exceed rupees twenty thousang per
month in case of individuals and rupees five lakhs per case for other bodies. These amountg
may be increased by the Commission for reasons to be recorded in writing.

g) The consultant shall maintain absolute secrecy on all matters/issues related tg tpe
work of the Commission. The consultant shall not reveal or cause to raveal directly or
indirectly any information related to the commission or gathered by him during the work of
the Commission to any person other than those authorized by the Commission.

h) The Commission shall have full and unrestricted right to appoint a consultant or
terminate, curtail or extend the term of any consultant at its sole discretion.

Explanation:
For the purpose of this clause,

) the term “relative’ shall have same meaning as in section-6 of the Companies Act, 1958 (!
of 1956)

i) “Person” in case of bodies shall include a Partner in a firm, Director of a company, OWnef of
a body or member of a management team in a body or a shareholder holding 2% or more of ¢
issued capital in the company.

Other terms and conditions:

a) The consultant shall work under the control and supervision of the Chairperso" & ‘:z
Commission or any of the Members or officers as may be authorized by him: put 512!
liable to furnish its independent professional expert opinion.

b) The consultant shall submit his/their report/advice to the Chairper‘SL/
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0 The consultant will.not be an officer of the Commission in terms of the Act or Rules
or Regulations but other terms of appointment of the consultant in addition to consolidated

remuneration and other conditions given in these Regulations, shall be such as may be
decided by the Commission,

d) In case of non compliance of the Regulations and orders of the commission, the
commission may take suitable action as per the provisions under the Act, Rules and
Regulations or any other action as may be deemed proper by the Commissicn.

5. Saving and general powers:

a) Nothing in these Regulations shall be deemed to limit or otherwise affect the inherent
powers of the commission to make such orders as may be necessary.

by Nothing in these Regulations shall bar the commission from adopling a procedure which is

al variance with any of the provisions of the Regulations, if the Commission, in view of
special circumstances and reasons to be recorded in writing,

deems it necessary or
expedient.

c¢) The Commission may at any time amend or modify the Regulations at its sole discretion.

By order of the Commission

P.C. ROY

Secretary of the Commission
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Printed at the Tripura Govt. Press, Agartala.
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Tripura Electricity Regulatory Commission (Terms and Conditions of Consultants)
Regulations, 2005 (First Amendment), 2026

01" April, 2026

No.F.25/TERC/2025/001 :- In exercise of the powers vested under Section 91(4) of the Electricity
Act, 2003, the Tripura Electricity Regulatory Commission (TERC) (hereinafter, the Commission)
had previously notified the Tripura Electricity Regulatory Commission (Terms and Conditions of
Consultants) Regulations, 2005 (hereinafter, the Principal Regulation) on September 19, 2006.

The Commission has reviewed the existing provisions of the Principal Regulations in view of the
significant rise in cost of living and inflationary trends. It has also been felt necessary to rationalize
the remuneration structure to reflect present market conditions and to ensure quality, efficiency, and
accountability in the discharge of consultancy assignments.

Accordingly, the Commission has considered it necessary to amend the relevant provisions of the
Principal Regulations to provide a realistic and appropriate remuneration framework for engagement
of consultants, in the interest of administrative efficiency and effective regulatory functioning.

The Tripura Electricity Regulatory Commission, in exercise of the powers vested in it, hereby makes
the following Regulations to further amend the Tripura Electricity Regulatory Commission (Terms
and Conditions of Consultants) Regulations, 2005 (hereinafter referred to as the ‘Principal
Regulations?”).

1. Short title and commencement

1.1 These regulations may be called the Tripura Electricity Regulatory Commission (Terms
and Conditions of Consultants) Regulations, 2005 (First Amendment), 2026.

1.2 These regulations shall come into force from the date of their publication in the Tripura
Gazette.

2. Amendment of the Regulation 3(f) of the Principal Regulation:

The Regulation 3(f) is amended to be read as under:

“H The consolidated remuneration for any consultant shall be such as may be decided by
the Commission from time to time but shall not exceed Rs.70,000/~- (Rupees Seventy
Thousand) per month in case of individuals and Rs.15,00,000/- (Rupees Fifteen Lakhs) per
case for other bodies. These amounts may be increased by the Commission for reasons to be
recorded in writing.

Provided that in case of appointment of emplovees retired from Central Govt./State
Govt./CPSU/ State Govt. Undertakings, fixation of remuneration shall be done as per Tripura
State Pay Matrix 2018.
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Provided that the Commission may from time to time by an order in writing, direct revision
of the rates of fee as and when required and felt necessary/suitable due to emerging
situations. An annual escalation of 5% (five percent) in the consolidated fee offered in the
appointment may be given to them purely based on performance, work load and output of the
concerned incumbent and shall be decided on case to case basis by the Commission subject
to other terms and conditions mentioned in their respective appointment letters. In case of
absence without approved/sanction of leave or after expiry of admissible leaves, amount on
pro-rata basis shall be deducted from the monthly remuneration.

By the order of the Commission

b

Secretary
Tripura Electricity Regulatory Commission

Printed at the Tripura Government Press, Agartala. 2



